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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 1262/2024
INTHE MATTER OF:

Shankar Lal Lakhande & Ors. ...APPLICANT

State of Madhya Pradesh & Ors.
...RESPONDENTS

INDEX

S. No. Particulars Pg. No.

1. Affidavit on behalf of Respondent No. 2 (Director 1-3
Mining and Geology, Government of Madhya
Pradesh) and Respondent No. 4 (District Magistrate
Balaghat)

2. Annexure R-1/1: Letter dated 20.03.2025 issued by 4-5
Collector, Balaghar, Madhya Pradesh to CPCB

3. Annexure R-2: Minutes of Meeting of District Task 6-7
Force Committee of Balaghat, Madhya Pradesh dated
30.12.2024
Filed by:

Ms. Rukhmini Bobde

Advocate on behalf of State of Madhya Pradesh
D-366, Ground Floor, Defence Colony

New Delhi-110024

Mob: 9871738029

Email: bobde.rukhmini@gmail.com
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